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respondents it is stated that the
petitioner's father though retired
gets &, 5000/- from"other sources ”pe_r
annum; shav cause does not spell out

what the'bther sources'are, - \gursnbs
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The respondents ' counsel seek| one week
time to give particulars of the other
Sources. Thereafter the petitioner shall

be entitled to file rejoinder with regard
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to the zamex xks"other sources" what the
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respondents makecd"’in their additional ShOrf Cause.
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List it before the Division 3ench.
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Hedrd “hri D.”P.halasamant, learned

counsel for the petitioner andg Shri ashok
Mishra,lesrned Standing Counsel. ih‘f:b 2nd
petition does not survive when a similar
preyer méde by the father f£or compassionate
appointment was considered by this Tribunall
in O« ,.135/94 with the following direction
which wés in the form of @ reqguest and in
& most courteous ménner which se@ys thus:

"We would reguest the Chief Post
Master General tot ake ¢ sympithe-
tic view over the petitioner ang
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After this order wes méde, L@ B\ = &—. O
the xxxmyya; petltioner recalved a - ﬁ
communication deéted 9.12,1994 vide ﬁnnexur=—3 ;m(j
that his compassionate <ppointient in reldxa- C’—’b"k
' tion of Hormal recruitment rules wés duly
reconsidered by the C.RL .o on 7.10.1994, Qeceind ~ topy
keeping in view the observation of the
Hon'ble C e« sls, but rejected. This Tribunal /)
had made @ direction in the form of a V.Y 3
request ang it was the bounden duty of th el Qgﬂov
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is not done, it is for the petitioner tO o n Yeroy

concerned authorities to obey it. If that

see'(\dpprOpriate remedy avéileable toO him (O -\A%/l/&*/‘ ‘Mff;"fl&%
under the law. We dismiss this applicetion s - (N ‘
holding that it does not survive. A%/M/DL PEASE
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Hand over copies of the orders

to the counsel for both sides. P‘
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